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24.10,96.

(ces/

Sanjay Kumar Singh,

Sri. S, P, sinha, Dy, Registrar I/C.

The learned counsel for the applicant is absent,

There are some defects in the application, which must 35

(-S. P, Sinha )
Dy. Registrar I/¢

N

removed by 23.10.96.

3

r——————

11.11.96

!

The ledrned Counsel for the Appllcant is 3bsent.
The defects hauw bean removed. Let this case be placed
before the Hon'ble Bench on 11.11.96 for hearina on

. ddmission,

y
M Lo Pasuan)

Dy. Renistrar,

Un the request made on behalf of the
learned counsel for the appllcant, ‘matter ig -

adjourned to 19011.90 for adm1531oK;

e

(V.N.Mehrotra)
Vice-Chairmean
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4./ 19./ 11/96 .. shri A.K. Sinha, the counsgl for the Applicant.

Partly heard/the: learfed counsgdl for the

applicant on admigsion. ODupima the cplirse of aroument,

the learned coynhsél for he applicAnt says that_  he
atter.| List as part-
-heard on

.12.96 fore me for hearing,on admission.

|

/cBs/ : B ~ (V.N.|Mehrotra) -
Vicerchairman

5./ 19.11:96. As requested by the learned counsel| for the

applicant , list it on 10.12.96 before [Sinnle Member
B8nch for hearing on admission.

\MQ/' |

/ces/ ’ (VeN. Mehrotra) -

Vice-chairman. ii

6./ i0.12,96. None appears for the applicant. |List it ,

; ;nll4.1.97afor admission. ‘{-;’ \YX£\Q/<
| Y\ |

(V.N Mehrotra)

- f o Vic¢-chairman

/ces/

|
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7/14 .01197 List on 06.02,1997 for admission. QXi

(v .NiMehrotra)
VicelChairman
i
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Shri S.x(..singh, counsel for the applicant.
- i-ieéra the learnea counéel for the‘a pplicant
on the quesﬁion of admission. Aamit. Issue notices to
the resporcents to £ile their reply within four weeks
fodm toray. Rejoincer, if any, may be filea within two
weeks thereafter, Reguisites to be filed within a week,
List on 04.04,1997 before the Registyar for

T

(v.n.Mmehrotra)
vice-chaiman

completion of pleaaings.

None for the partijes, W/s has not yet been

filed, Put up on 16.5, 1997 for SR and W/s,

( 8.F’Sinha )
Dy.Registrar I/c
The ledrned counsel for the applicant is

prcsent. None for the respondents, W/s has not yet
been filed., The learned counsel prays for placing
this plicatiion before the Hon'ble Bench for withdrawal,
Considering the submissions of the ledrned counsel
for the applicant, let it be listed before th
Hon'ble Bench for direction on 3.7.1997.

(S.P.Sinha )
Dy.Registrar I/c

Shri M.K.Ambastla , counsel f or the applicant.

The leemed counsel for the applicant states
that as theappliamnt has been permitted to joing/ the
service, the 0.4, has become infrictwus ard so the
applicant does not want to press this applicgtion,

The 0.°°. ithdrawn,

(VW%hrwra )

vice-Cha iman

is accormingly aismissed as



